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By Circula t1on 

CE NTRAL ADMI NI STRATI VE TRIBU NAL 

ALL AHABAD 8ENCH1 AL.!:.AHABfiO 

REVIEW AF!=J LI CATlwN 1'8 of 1999 

In 

Ori gina l Applic a tion No . 236 of 1999 

Allahabad , thi s the 1/L day of ~ -1 9Y9 . 

Coram:- Hon ' ble Mr . S. Day a l , Memb er lR . ; 
Hon 1 ble Mr . s . K. Ag arwal, Membe r (J . ) 

Birend r a Kum ar Shuk l a 
s/ o Srl Raj Mani Shukla , 

R/G Vill age & Pos t Nibaiy a , 

T a h s i 1 , Me j a , Di s t t • A 11 a h ab ad • 

Versus 

• • • App lic ant . 

Union of Ind i a and othe r s • • Res pond ents . 

Counsel forthe applic ant:- Sri H.s. Srivas tava, Adv. 

0 r de r ( By C i r c u 1 a t ion ) 

(By Hon 1 ble Mr.s. Dayal, Mem ber (A.) 

This review applicati on has bee n preferred to 

review the order pa ssed in O.A. No . 236/99 on 12.3 .99 

on the grounds mentioned in this review ap~l~cation. 

2. I h ave pe rus ed the order delivereo in 

O. A. No. 236/99 dated 12. 3 . 99 and also gave thoughtful 

consideration to th e g r ound s of review as mentioned 

by ~he applicant in th i s r ev i ew. 

3. Section 22(3) of the Administrive Tribunals 

Act 1985 c onf er s on an Admini s tr ~tive Tribun al 

discharging its functions undsr the Act, the same 

powers as are vested in a Civil Court und er the 

Code of Civil P~ocedure while trying a suit 1n r espect 

inter•a li a at reviewing its decisions. Section 22(3)(~) 

is as follows:-

) 
... '1 

• 



f 

' ' 

\ 

' 

• 

-2-

Section 22 (3)(f ) : 

" A Trlbunal s ha ll h ave , for t he purp os es 
of discharging its functions unde r this 
Ac~, the same powe r s as a r e 

civil court under the Code 

Procedure, 1908(5 of 1908) , 

ve s ted in a 
of Civil 

while tr ying a 
suit, in r espect of the fol lowing matte r, 
name ly 

(f) reviawin~ it s deci s ions; 

4. . A Civil Court•s power to r eview its own 

decision under the Code of Civi l Procedure is cont ained 

in Order 47 Rule -1, Or der 47 Rule 1 prov i des as 

follows:-

Order 47 Rule 1; 

Application for r ev i ew of judgment:-

(1) Any pe r s on considering himself agg r ieved :-

(a J by a decree or order from whic h an appea l 

is allowed , but fr om which no appeal has been 
preferred, 

(b) By a decree or order fr om which no aPpeal 

is al l owed , or 

( c ) by a dec i sion on r efer ence fr om a court of 

Small Causes . 

and who ,fr om the d i scove r y of ne w and im~ortant 

ma t ter or ev id enc e whico, aft er the exerc i se of due 

diligencQ, was not within hi s knowledge or could not 

be produced oy him at the tirne when t he oecree was 

passed or order made , or on account of some mistake 

or e rror appar ent on the fact of the ret@rd, or for 

any other suffici ent reason, desires to obtain a 

review of t he decree passed or or der made against 

him, may apply for a r egiew of judgment to the court 
• 

which passed the decree or made the order." 

5. On the basis of the above proposition of la w, 

it is clear that power of th e r eview available to th e 

Administrative Tribun al i s s imilar t o pOJer given to 

civil Court unde r Order 47 Rule 1 of Civil Proceoure 
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Code, therefore, any person who consider himself 

aggrieved by a decree or order from which an appeal is 

allowed but from whic11 no appeal h as been preferred, can 

apply for review under Order 47 Rule1(1)(a) on the 

ground that th ere is an error apparent on the face 

m the record or from the discovQry of new and 

important matter or evidence which after the exercise 

of due diligence, was not within his knowledge or 

could not be produced by him at the time when the 

decr ee or order was passed but it has now come to 

his knowledge . 
• 

6 . In the instant case , ther e appe ar s to be 

no error apparent on the f ace of the record or there 

i s no other sufficient reason un the basis of which 

the order delivered by this Tribunal dated 12 . 3 . 99 

can be reviewed as submitted by the applicant . 

7. Ac cordingly there i s no reasonable basis to 

r eview thE impugned order ana this r ev i ew applica ti on 

~i s therefore di s mi ssed. 

Nafees • 
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